IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
BATNA BENCH, PATNA
2.A. N0.727 of 1995

Date of orgder 25.10.2000

Mahabir Sonar, son of late Rewa Sonar, porter I.I.Siding,
Ggomig Statiog, E.Rly,.residing at chhotki saria, pp and

e

PS saria,pistrict giridih, é
ve aApplicant i

-versus - ' ;

1. Union of India through the Secretary to the
Ministry of Railways,New pelhi. : ;

2. E.Rly, through its g.m. 17, Netaji Subhas Road, ?
Calcutta-1. , %

3. The p.R.M., E.R1ly., phanbad.

4. genior p.p.o., E.R1¥, phanbad.

5. senior pivisional Operat ing Supdt.,E.R ly,shanbad.
6. Station supdt., Gomia,E.R1ly,comis.

7. The assistant Jperat iocn Manager, E.R1ly,phanbad.
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.o Respondents

counsel for the applicant «+M'. K.Ranerjee,
Counsel for the respondents ..M. S.Singh.

CORAMs Hon'ble Mr. Justice S.Narayan,vice-Chairman
Hon'ble Mr. L.R.K.Prasad, Member ()

QR DER -
(DICTATED 1IN OFEN COURT)

S.Narayan,yvice-chairmgns-

The applicant_(Mahabir Sonar), an employee
under the Eastern Rallway, has Been removed from service
by way of punishment, as a result of the disciplinary
proceeding initiateqg against hi@)and the order, as such,

being dated 29.5.1998 passed by the»Disciplinary Authoritygg

&EBme-ub only when the instant Q.a. was pending disposal.

Be that as it may, we fing that amongst Several reliefs
Sought for in the amended application, much emphasis was
put on the relief 8 (£), whereby the applicant has pPrayed

for a direction for quashing the impugned order dategd



-
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29.5.1998 passed by the pisciplinary Author it y-cume.
Assistant Qperation Manager {respondent no.7). It would
be relevant'to point out that,vas contended on behalf

of the applicant the order passeg by the Disciplinary
Authority was commun icated to him through a Regd. Post,
which was served on him on 16.6.1998, The applicant
thereupon preferred @n apreal against the saié order,

as provided under Rule 21(1) & (2) of the Railvay
servants (Discipline & Appedal) Rules,1968. A COpy of the
memo of appeal being dated 21.7.1998 has been made
available on the record for our Perusal ang we have actually
perused the same/-and we further get an impresslon that
the the memo of appeal had been sent to the concerneg

duthority bt speed post vige annexure-9{ "y

2. The fact remgins that the Statutory appeal
Preferred by the applicant before the departmental
appellate authorlty has not been cons ideregd for One or
the other reason. In the given - facts and circumstances
of the case, we deem it expedient that the applicant must
exhaust Statutory remedy available to him, as provideg

under Rule 21(1) g (2) of Railway servants (D&A) Rules, 1968 .

and,accordingly, we direct that the concerned appellate

duthority should procecd to consider the pending appeal on
merit and to dec:.de the same by a reasoned order within a
Period of four months from the date of communication of
this order. i1n order to expedite the matter, we direct that
the applicant would file a copy of the earlier memo of appeal
together with the Copy of the instant O.A. before the
appellate authority by hand in his ‘of fice within g fortnlght

from the date hereof.
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3. This Q.a. is kgfg\posecii)yof There shall be no order as to
costs., . o 500"
. | ‘y{‘
(S.Narayan)
(L.R «K. Prasad)
vember () vice-chairman
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